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Vs. 

UNION £F INDIA & DRS. 
(EASTERN RLY.) 

For the applicant : r.R.K.Jha, ccunl. 

For the respondents: Plr.P.K.Arora, cOunsel, 

.N.l'!5lljck, V.C. 

P1.A.485 of 1997 has been filed by the applicant for 
restoration at Q.A.1416 of 1996 which 	dismissed for default 
by this lribunal on 4.9.1997. Pl.A.89 of 1998 is an application 
for condonation of delay in filing the application for restoration. 

We have heard the ld.cajne, P'.R.K.hS, appearing  
on behalf of the applicant, who has stated the circumstances 

which prevented him from appearing befari this Tribunal an the 

data when the matter was called for hearing and subsequently 
dismissed for default. 

After hearing the ld.C&j801 for the applicant and the 
1d.c*jnsel appearing for the D.p., we all0w the prayer for 
condonation of delay and also the prayer tot.restratj, of the 

after setting aside the order dated 4 .9.1991. Accordingly, 
the order dated 4.9.1997 is recalled and O.A.1416 of 1996 is 
restored to its file and number. The LA*  be litd for admjssj on 
hearing an 11.6.1998, 

Both the PLA.s stand dispws8d of acoodingly, No order 
is md a a to.t5. 

(S.Dasgupta 	
(S.N.Pla lick) Admjnistratjv5 Plember 	 Vice—Chajrm an 

r .8. 


